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IN THE CUSTOMS, EXCISE & SERVICE TAX APTELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. t

APPEAL No. E/70410/2017-EX[SM]
(Arising out of Order-in-Appeal No. MRT/EXCUS/AQ00/APPL-1/249/2016-

17 dated 02/12/2016 passed by Conunissioner of Central Excise & Customs
{Appeals-1}, Meerut)

M/s Reema Steel Pvt. Lid. Appellant
Vs.

Commissioner of Central Excise & S.T., Meerut-l Respondent
Appearance:

Shri Aalok Avora, Advocate for Appellant
Shri Pradeep Kumar Dubey, Supdt (AR) for Respondent
CORAM:

Murs. Archana Wadhwa, Hon’ble Member (Judicial)

Date of Hearing : 23112017
Pate of Decision 23312087

FINAL ORDER NOs- /&S00,

Per: Mrs. Archana Wadhwa:

After hearing Dboth the sides [ find that
Commissioner (Appeals) have dismissed the assessee’s
appeal on the ground that they had not deposited 7.5% of
the disputed duty or penalty in terms of provisions of
Section 35F and had made short payment of Rs.1,000/-.
Accordingly, the appeal was dismissed as not

maintainable.
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2 APPEAL No b/ 7010/ 2017-EX[Sh}

2. Learned Advocate for appellant submits that the
said short deposit of Rs,1,000/-was subsequently paid by
them, thus satisfying the provisions of Section 35-F,

3. In view of the above, I set aside the impugned order
and remand the matter to the Commissioner (Appeals) for

decision on merits.

{Dictated in Court}

N
Sd/-
{Archana Wadhawa)
Member{iudicial}
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